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' An Act to prov:de for the esmbhshmem of a Board of School Eda.catlon
-in ‘Himachal Pradesh,

' Be it enacted by the Himdchal Piadesh Legislative A ssemb!y in thc, Nine «
. teenth Year of the Repubhc of India as follows :—

~ Short title, extent and commencement.—(1) This Act may be cal?f‘d
the Hlmachal Pradesh Board of School qucatlon Act 1968.

2 It extends to the whole of Himacha] Pradesh.
(3) 1t shall come-into force at once.. '

2 De_fmxtnons.«-—!n this-Aci, unless the context otherwise requirss,~--
Y(a) “affiliated” with its grammatical variations used with refe
rence to an institution meaps affiliated or deemed to be affiliated
to the Board for the purposes of admision to the prmleges of the
. Board”; : .
(aa) Board’ means the Rmrd of School E :luﬁ,atiou estabhbhed under
section 3; )
(b) ‘Bye-law’ means a Bye-law made under this Aut bv the Boald or
its Committees;]

(¢) ‘Chairman’ means - the Chairman of the Board .
{ce) “Committée” means the mmmxtfrne set-upj undur section 24 of
the Act.” ;]
(d) “Director’”’ means the Director of qucdtlon Hundchal Pradesh;
{(c) “examination” means an examination conducted by the Board ,]

(/) “Head of the institution” means the Head master or Principal
or other Principal academic ofﬁcer by whatever desxgnatlon
called of an afliliated institution.”

{g) “Inspecting Officer” means the stmcf E,dUbdthD Officer, Deputy
District Education Officer, Block Education officer or any other
officer appointed for the inspection of schoois by the Educatmn 8
Department of the Himachal Pradesh Government; ‘

() *“Institution” means institution imparting school education;

(i) “Local Bodies” means Municipalitics, Panchayat Samitis, Zila
’ Parishads, Small Town Committees or Notified Area Committees;
(i) ‘Managing Committee’means the Manaémg Commxttee constituted
by the foundation qometv or the governing body of a recogmsed
) institution
(i) “‘member” means a member of ‘the Board and includes the Chair-
man and Vice-Chairman thereef’;] : :
(k) “Official Gazette” means the Rajpatra, Himachal Pradesh;
3(kk) “Plus two scheme” means the scheme of education where-

under education is imparted for the two addltmnal successive
classes 1mmed1atelv following matriculation:]-

1. In sectlon 2 c,lause (a) added existing (a) uenumbered as (aa), Clause (b) substxtuted
_and clause (cc) added vide Act No. 15 of 1992,

Clause (e) omitted videz A. O. 1973 and Inserted wcle Act No. 157 of 1992,

Clauses. (jjy and (kk) added vzd(’ Act Mo, 15 of 1992,

LESRS
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) “Prescribed” means prebcnbud by Regulations; .
(m) “Principal” means the Head of the Cﬁllege/bf:mor Seconddl’y
School/Junior Basic Training School;”
() “‘Regulations™ means Reguia,txons madﬁ, by the Board under ths Act;
Yo X X ]
2[(p)) “School qucatmn”means all educatxon upto the tWelfth class,
immediately preceding the stage of entry to course leading to the
first degree of a University established by law in India and includes
plus two scheme but does not include technical education H|
(q) “‘Secretary” means the Secretary to the Board; .
3[(r) “State” means the State of Himachal Pradesh
(5) “State Council of Educational Research and Tramlng ‘means the
\ State Council of Educational Rescarch and Training constituted by
‘the State Government ;
{t) ““State Government” means the Government of Himachal Pradesh;
(u) “text book” means any book or other printed material prescribed,
recommended or otherwise approved by the Board for study in
any affiliated institution ;
(v) “technical education” means the edwcatlon 1mpa.rted to students
" in the technical institutions;.and]
‘“‘[(w)] ““Vice-Chairman” means’ the che-Chalrman of the Board.

3. Incorperauon of the Board.—(l) The ,Government shall estabhsh,
by notifiations® in the Official Gazette, a Board of School Education for
Himachal - Pradesh with efﬂ.ct from such date as may be spec1ﬁed in the
notxﬁcatlon :

: (2) The Board shall be a body corporate by the name of the Board
~of School Education for Himachal Pradesh and shall have perpetual succes-
sion and a common seal with power to acquire and hold property both movable
and immovable; and, subject to the provisions made under- this Act, to
transfer any property held by it and to contract and to do all other thmgs
" necessary for the purposes of its consmutlon and may sue or be sued i in. its
corporate name, .

4. Composition of the Board 4[(1) The Board shall consist of the
Chairman and of the following members, namely s

I Ex~0jﬁezo Members v: '

{a) the Secretary (Educatlon) to the Government of Hlmachal PradeSh
or his representative ;
(b) the Secretary (Fmance) to the Govemment of meachal Pradesh K
or his representative;
#{(c¢) Vice-Chancellors of each University as established or that may be
established by law in the State or his nominee who shall not be of

- the rank less than that of Professor/Dean of Faculty in that
University 3] ' ' ' o

“ Clause (m) subs. and (o0)- omltted vide Act No. 15 of 1992.
In sections 2 clause (p) subs, the woird‘¢ and ** at the end of clause (q) omxtted

existing clause (r) renumbered as (w) and new clauses (r) (s), (t), (U) and (v
'addedvfdelbld() \ ) ses (1) (8), (1), () v

" 3. The Board established vide Not. No. 3-1/69 Edu. (U & B) dated 3-7-1969,
(appended).

4, Section 4 subs. vide Act No. 6 of 1986 w.e.f. 28-11-85 and again clause (c) subs ’

[}

vide Act No 15 of 1992.
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(a') the Director of Education, meachal Pradesh ;
() ‘the Director of Primary Education, Himachal Pradesh ; .
(f).the Dlrector-cumd’rmmpal Medical College, Himachal Pradesh;
(g) the Director of Technical Education, Himachal Pradesh; :
I[(gg) the - Principal of Regional Engmeermg College, Hamn‘pur
(Himachal Pradesh);]

AT, Elected Members :

(h) three persons elected by the Hlmachal Pradesh Leglslatlve Assembly
from amongst its members; _

.HI.’ Nominated Members (to be nomimzted by the Governmenr) -

) one Inspecung Oiﬁcer of the Education Department of ‘Himachal
Pradesh ; ’

(J) one Pnnclpal representmg Govemment Colleges of Himachal
- Pradesh '

(k) one representative of Managmg Commxtteas of prxvately managed
Schoolsin Himachal Pradesh ;

- *[(1) three Heads of ngh or Semor Secondary Schools one each of the
Government, non-Government and Girls Senior Secondary Schoo)s
or High Schools 31

{m) ¥two members] to secure representanon of such. mterests as are xmt
otherwise represented ; and .
¥ X X, X X X

(%) one member? x X X x x X X x forhis expert and wide
knowledge of school education from the winners of national awards
for teachers failing which from the winners of State awards for
teachers. :

~(2) 1fthe Legislative Assembly fails to elect any member to the Board as
required under clause - (¢) of sub-section (1) within the prescribed time, the -
- Government shall nommate any member of that Assembly to be such
member. . :

5. Heaﬁquarters of the Board.—The Board shall have Headquarter53
at a place to be notified by the Government in the Official Gazette.

6. Terms of office of Members and filling of Casual Vacancies.—(1) The
term-of the office of members other than ex officio members shall ordinarily
be three years :

4Provided that the members nominated under section 4 shall cease to be
nominated members on their retirement from the service and on. their
‘ceasing to hold office or position, "the interest of which they are
representing and in their place new members may be nominated.]
.. -(2) Hany elected member ceases for any reason to be a member of ‘the
Legslative Assembly from which he was elected, he shall cease. to be a
member and his office shall become vacant. .

"1. Clause fgg) added vide Act No. 15 of 1992|

2. Subs. vide Act No. 4 of 1986 and again clause (1) subs, in clause (m) for the words.
“eone member” the words ““two members’’ substitutéd, after the clause () the
words IV co- opted Members” ommitted and in clauss (n) the words -0 be co-
opted by the Board omitted vide Act No. 15 of 1992. o

3. Head-quarter fixed vide Not. 3-1/69 Edu.(U&B), dt. 3-7-69 pub. in RH.P. Dt
12-7-69, p. 554 and shifted to Dharamsala vide Not. Shiksha-I1 (1)1,‘82 dt. 16-6- 1983.

" 4, Proviso to Sec. 6 1) added vide Act No, 15 of 1992,

-
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3 Notwﬁhstandmg anythlng contamed in this sectlon, an outgomg
member shall, unless the Government otherwise directs, continue in: office

_ until the electlon nomination or co-optlon of his successor is mnotified. m
the Oﬁimal Gazette

(4 If the Government considers that the contmuance in office of any
nominated member is not in the interest of the Board, the Government may
make an order terminating his. nomination and thereupon he shall cease to be
a member of the Board notwnhstandmo that the term for which he was
P nommated has not expired.

(5) Any member of the Board may resign hxs oﬁice by a letter addressed
to the Chairman. The resignation shall take effect from the date of
acceptance of his remgnat.on by the Chairman.

(6) In the event of a casual vacancy occurring by reason of the death,
resignation or termination of nomination of a member or for any other reason,
such vacancy shall’ be filled by election, nomination, or co-option as the case
may be, and any person so elected, nominated or co-opted to fill such vacancy
shall hold office for the term for which it was tenable by the person in whose
place he has been so elected nominated or co-opted and no longer

(7) An outgomg member shall, if otherw1se quahﬁed be ellglble tor R
re-election, re-nommauon or re-co-option.

®) The name of every person elected, nommated or “co-opted shall be
notified in the Oﬂiclal Gazette. .

7. Quorum.——No business shall be. transacfed ata meetmg of the Board
unless at least one third members are present :

Prov1ded that if the meeting is adjourned for want of quorum, no
quorum shall be necessary at the next meetm g transactmg the same business.]

8, Proceedmgs not mvahdated by reasons of vacancies and irregala~
rities.—Subject to the provisions contained in section 7, no-act or proceeding
of the Board or a Committee thereof shall be invalid merely by reason of
the existence of a vacancy among its members or by reason of .a defect in

its constitution or an 1rregular1ty in procedure not affecting the merits of the :
case.

© 9. Members debarred from taking part in discussion.—No member
shall take part in the discussion of, or exercise his vote on,-any matter in
which he has any personal or pecumary interest.

2[9-A. Admission of institutions to the przvzlzges of the Boarg—

(1) Any mstltutlon, in the State, may apply to the Board for being’
admitted to the privileges of the Board and the Board may, subject to such -

conditions and restrictions as may be prescnbed admit such institution to
the privileges of* the Board.

1. Sec. subs. vide Act No. 15 of 1992,
3. Sec. 9-A added vide ibid,

-
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(2) Any institution affiliated to the Himachal Pradesh Un1vers1ty,
affiliation 'of which has not been withdrawn .or cancelled by the aforesaid
~ University beforg the commencement of the Himachal Pradesh Board of
School Education (Amendement and Validation) Act, 1992, shall be deemed to
be an institution affiliated to the Board for plus two scheme and shall be
subject to all the provisions of this Act and the regulations made thereunder.

3) Where the Board is satisfied that its privileges are belng abused by
any affiliated institution or that the prescribed conditions or restrictions
are not being complied with by such institution , the Board may withdraw
its privileges from the institution, and thereupon the institution shall cease
to be an affiliated institution :

Provided that before wﬁhdrawmg the privileges, the Board shall, -
require the institution to show cause why such action sould not be taken
. and consider any explanation which may be furnished by it].

10 Powers and functions of the Board —Subject to the provisions of
this Act, the Board shall—

(1) prescribe syllabi courses of instructions and text-books for school
education in Himachal Pradesh ;] ‘
(2) conduct examinations based on such courses ; . ]
~(3) admit to its examinations, on conditions that may be prescribed
-candidates' who _pursue the prescribed courses of instructions—

(i) inrecognised 1nst1tut10ns ;and
(7)) privately ;
(4; publish the results of such exammatlons,
(5) grant diplomas or certificates to persons who have passed the exami-
, - nations of the Board;
(6) prescribe courses of 1nstruct10ns for 1ts dlploma and certlﬁcate
courses ; :

e (@) prescrlbe standards that the School and other 1nst1tut10n seeking
affiliation with the Board ought to fullfil in terms of teachers and
their qualifications, curriculum, equipment, .buildings and other
educational facilities ;]

(8) demand and receive such fees as may be prescribed ;
(9) co-operate with other authorities in such manner and for such pur-
- poses as the Board may determine. ;

(10) place before the Government the views of the Board on any mattel'
with which it is concerned;

[(11) cause enquiries to be made through such agency and in such
manner as may be prescribed regarding the conditions prevailing
- in an institution before it is admitted to the privileges of the Board
and _require such agency to inspect affiliated institutions and
submit a report to the Board as to how far the conditions and
restrictions on which the institution was admitted to the privileges

of the Board are being complied with ;]

1. Insection 10 clauses(l) and (7) subs. vide Act No. 15 of 1992,
2. Clauses (11) and (12) of Sectlon 10 subs, vide Act No. 15 of 1992,
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'(12)  arrange for '/thé preparaytion, writing, compilation, printing, publi-
- shing and. sale of text-books, other educational material and
undertake the’ publication of any other educational work, books

or periodicals ;] ' ’ »

(13) adopt measures to promote the.physical, moral, cultural and SO‘qial
welfare of students in recognised institutions and to prescribe
conditions of their residence and- discipline; ,

'(14) organise and provide lectures, demonstrations and educational
exhibitions, seminars and symposiums and to take such other

measures as are necessary to raise and promote the quality of school -

education in Himachal Pradesh;

(15) institute and award scholarships, medals and prizes under conditiollls‘
that may be prescribed ; : -
(16) conduct the departmental éxaminations ;

(17) take necessary steps with regard to the m'oElernisjng of school
curricula, strengthening of science and mathematics education, = -
work experience and vocationalisationj 1[**] ‘ '

1[(18) ' prescribe penalties for misconduct pertaining to examinees, exami-
ners and other persons engaged in the conduct of examination ; -

(19) appoint the examiners and supervisory -staff and fix their
remuneration ; .-

(20) hold any property and receive bequests, donations, endowments,
trusts and other transfer of any property or interest therein or right
thereto ; ' ‘ - v

(21) to give grants to the State Council of Educational Research and
Training for educational activities and research work ;

(22) to take measures for the welfare of teachers of affiliated instifu-
tions and employees of the Board; and] .

1[(23)] do all such other acts and things ancillary to any of the purposes .
" specified above or for the purpose of carrying ‘into effect the
provisions of this Act, -

11. Powers of the Government.—(1) The Government shall have the.
right to address the Board with reference to anything conducted or done by
the Board and to communicate to the Board its views on any matter with
which the Board is concerned.

(2) The Board shall report to the Government such action, if any, as
proposes to take or has taken upon the communication received under sub-
section (1) and shall furnish an explanation if it fails to take action .

(3) If the Board does not, within a reasonable time, take action to the
satisfication of the Government with reference to the matter on which a
communication has ‘been received under. sub-section (1), the Government
may, after considering the explanation, if any furnished or representation
. made by the Board, issue such directions, consistent with this Act, as it may

_think fit and the Board shall comply with such directions.

1.” Word ““and”’ at the end of clause (17) omitted, existing clause (18) renumbered as
(23) and new clauses (18), (19). (20), (21) and (22) added vide ibid.
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(4) In any emergency Wthh in the opmnon of the Government requlres
~ that an immediate action should be taken, the Government may - take such
- actions, consistent with this Act, as it deems necessary without prévious
consultation with the Board and shall forthW1th mform the Board thereof., -

(5) The Government may, by order in writing Spele ying the reasons
“therefor, suspénd ‘the execution of any resolution or order of the Board and
prohnblt the doing of any act ordered or purporting to be ordered, to be done
by the Board, if the Government is of opinion that such resolutlon, order or
actis in excess of the powers conferred by or under this Act upon the Board,

: (6) Whenever any actlonyls taken by the Government under sub-sections
(3), (4) or (5), a _report thereof shall be laid on the Table of the Legislative
Assembly at the- earhest p0351b1e opportunity stating the reasons for such
action, .

12. Constitution of Board Fund.—A Board Fund shall be constituted
and all sums received by or on behalf of the Board under this Act or otherwise
shall be placed to the credit thereof, .

13. Custody and investment of Board Fund.—(1) All moneys at the -
credit of the Board Fund, except moneys required for day-to-day expendi-
. ture, shall be kept in the current or savings bank atcount with a Scheduled
- Bank: , .

Provided that nothing in this section shall be deemed to preclude the
Board from investing such moneys as are not required for immediate: expendl-
ture in any of the Government securities. .

(2) Accounts of the Board with a bank may be operated -upon by the
Secretary of the Board or by such other -officer as may be prescribed by the
Board,

14. Application of Board Fuid. —(1) Subject to the provmons of this
Act, the Board Fund shall be applcable —

® only to the payment of the charges and ‘expenses incidental to
the several matters specified in this Act ; and’

(n) to_any other purposes for which by or under this Act powers are
conferred. or duties imposed upon the Board., .

() The annual net savings shall be placed at the disposal of the Govern-
ment exclusively for the development of school education in Hlmachaf
Pradesh,

15, Annual report and the audit of the accounts of the Board —(1)
The Board shall prepare once in every financial year, in such form and at
such time as may be directed by the State Government, an annual report
giving a true and full account of its actlvztnes durmg the previous
financial year :

1. Section 15 subs. vide Act No. 15 of 1992
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(2) The Board shall cause to be maintained such books of accounts

and other books in relation to its'accounts and shall, as soon as may be.
after closing its annual acounts, prepare a statement of accounts in such
- form and in such manner as the State Government may, by general or .
special order, direct. ‘ ’ ‘

(3) The accounts of the Board shall be audited annually by such agency"
as. may be specified by the State Government, - v .

(4) The annual report prepared under sub-section (1) and the audit
report prepared under sub-section (2) shall be submitted by the Board to
. the'State Government immediately after the close of each financial year and
* the State Government shall, as soon as may be after furnishing of these -
reports by the Board to it, but within a period of nine months after the
close of financial year to which these reports pertain, cause such reports.
to be laid before the State Legislative Assembly]. :

16. Contracts.—All contracts in “wriiing and assurances of propérty of
the Board shall be signed by the Secretary on behalf of the Board or in such
other manner as may be prescribed, and shall, if so signed, be binding on
the Board. . :

17. Officers of the Board.—Subject to other provisions of this Act, the
following shall be the officers of the Board, namely:— T

(1)’Chairman, o .
" (2) Vice-Chairman, -
(3) Secretary to the Board, a

(4) such other officers as may be declared by the Regulations to be the
officers of the Board. X _

[18. Chairman.—(1) The Government shall nominate/appoint a persen
to be the. Chairman of the Board from amongst eminent educationists
or administrators, on such terms and conditions and for such period -*
as may be prescribed py the Government. o ‘

~ (2) If the Chairman (a) wilfully omits or -refuses to carry out the provi-
‘sions of the Act, or (b) abuses the power vested in_him, or (¢) ifit
‘appears to the Government that the continuance of the Chairman
in office is detrimental to the interests of the Board, the Government
. may by order remove the Chairman.},

19. Powers and duties of the Chairman.—(1) The Chairman shall be

‘the Administrative Head-of the Board; it shall be the duty of the Chairman

to see that this Act and the Regulations are faithfully observed and he shall
have all the powers necessary for this purpose.

(2) The Chairman may, at any time; and shall, at prescribed intervals
or on receipt of a requisition signed by not less than one-third of the total
number of members of the Board and stating the business to be . brought
before the Board, call a meeting of the Board in the prescribed manner.

1. The agency spebified vide Not. No. 21-3/70-Edu.-I1, dated the 18th March®
1971 (appended). : .
2, Section 18 Subs, vide H, P, Act No. 6 of 1986- (Sec. 3) w. ¢. f. 28-11-1985
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. . (3 In any emergency, arising out of the admimistrative business of the
- Bogrd, which, in the opinjon of the Chairman, requires that immediate
action should be taken, the Chairman shall take such action as he deems

necessary, and shall thereafter report his action to the Board at its next
meeting. , i

~_ (4) The Chairman shall preside af every méeting‘ of thé Board at which
‘he is present. - o -

i (5) The Chairman shall exercise such other powers as may be invested
in him by Regulations. A

20, _Vice-Chairmah.—The Director of Education, Himachal Pradesh,
shall be the ex-officio Vice-Chairman of the Board. .

21.. Powers and duties of the Vice-Chairman.—The Vice-Chairman
shall assist the Chairman in all matters, administrative and academic; shall
. discharge such duties and exercise such powers as may be delegated to him

. by the Chairman; and shall in the latter’s absence exercise all the powers
of the Chairman. . .

22, Appointment, powers and duties of the ,Secretary.—.——.( 1) The
Secretary shall be appointed by the Government upon such conditions and
for ‘such period as the Government may deem fit. ' R

() The Secretary shall, subject to the control of the Board, be the
Chief Executive Officer of the Board: .

. (3) All meetings of the Board shall be convened through the Secretary
In the manner provided by the Regulations:

, (4) The Secretary shall be responsible for seeing that all moneys are
expended for the purposes for which they are granted or allotted. ‘

(5) The Secretary shall be responsible, for keeping the minutes of alj
meetings of the Board. - - S

(6) The Secretary shall be entitled to be present and to speak at any
meeting of the Board but shall not be entitled to vote there at.

(7) The Secretary shall exercise such other powérs as may be laid down
in the Regulations. ' : ‘

1{23. Appointment of officers and employees of the Board, their terms and

conditions of service.—(1) The Government may appoint Joint Secretary

~to the Board and such number of Deputy Secretaries thereof, on such
conditions and for such period as Government may deem fit.

(2) The officers appointed under sub—section.(l) shall perform such
functions, and exercise such powers as may be prescribed.

(3) The Board may appoint Assistant Secretagies,, such other oﬂicgrs .
and employees as it considers necessary for the efficient performance for jts
functions. ' ;

e—— — —

1. Section 23 subs, yide Act No,150f 1992,  ~
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(4) The qualiﬁcations, conditions of ,serviceA and pa,y;gcales(of officers
" and employees of the Board, other than Secretary, Joint Secretary and -
Deputy Secretaries, shall be such as may be prescribed]. S

a4, Poweré'of the Board to set up committees.—(1) The Board shall
for the purpose of carrying out the provisions of this Act and.the
regulations made thereunder set up the following committees, -namely —

- (@) Finance Committee. consisting of—

(i) the Chairman ;
(#) the Vice-Chairman ; o R ‘
(i#)) the Secretary to the Government of Himachal Pradesh in the

Department of Education or an - officer of that Department
not below the rank of an Under Secretary nominated by himj

(iv) the Secretary to the Government of Himachal Pradesh in the.
Department of Finance or an officer of that Department not
below the rank of Deputy Secretary nominated by him ; and

(v) two persons nominated by thé Board from amongst its members;
®) .Exgmination Committee consisting of — |
(i) the Chairman ; ,
(i) the Vice-Chairman; ‘ ‘ ~ _
(iii) three persons to be nominated by the Board from amongst its
‘ m’embers ; and , ; o : :

(¢) Academic Committee consisting of —

(i) the Chairman ; .
(i) the Vice-Chairman ; ' .
* (iff) the Director of Primary Education ; «
- (iv) The Head of the State Council of Educational Research and
Training ; o

_(v) one head of affiliated institutions to be nominated by the
~ Board ; o -
. (vi) one teacher of affiliated institutions having at least ten year’s
experience as such to be nominated by the Board ;

(vii) two outstanding academicians to be nominated by the State
' Government and one of which may be drawn fromr Central

‘Board of Secondary Education or-National Council of Educa~
tional Research and Training. : o

~+ (2) The term of nominated members of the committees shall be as may
be prescribed.. e :

. (3) The Board may, for the purpose of carrying out the provsions vof ’
this Act and the regulations made thereunder, set up in addition to the

pao——

1. Sections 24 subs vide, Act No. 15 of 1992,

T
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comimttees referred to in sub-sectlon M, such other commlttees as it. may
thmk fit or as may be prescribed. -

(4) Bach committee constituted under this section shall perform such -
functlons duties and exercise such powers as may be prescrlbed

%). The quorum and the manner of transacting the busmess of a com-‘
mittee shall be such as may be prescribed.

(6) The Secretary - of the Board shall function as Secretary of the
committees].

25. Exercise of thé powers delegated by Board to the commlttees.—-All
matters relating to the exercise, by the Board, of powers conferred upon it by
this Act" which have, by Regulatxons been delegated by the Board to any
Committee appointed under section 24 shall stand referred to that Committee,
and theBoard, before exercising any such powers, shall receive and consider -
the report of the Committee with respect to the matter in question : N

Provided that where, in the opinion of the Board, immediate action is
necesssary with respect to any such matter,it may proceed to deal with it
without the report of the Committee in respect thereof and pass such
orders thereon as it considers necessary.

1{25-A. Protection for acts done etc. in good faith.—No suit, prosecutlon
or other legal proceedings shall lie against the State Government,
the Board or any of its committees or any member of the Board
or a Committee or any other person in Tespect of amything which
is in good faith done or intended to be done in pursuance of this
Act or any regulation,. order or direction.made thereunder.

25-B. Bar of jurisdiction of courts.~—No order or decision made by the
Board or of any its committees in exercise of the powers con-
ferred by or under thlS Act shall be called m questlon in any’
Court] .

, 26. Power of the Board to make Regulatmns.—»—(l) The Board may
make Regulations for the purposes of carrying into effect the prov1s1ons of
this Act .

(2) In particular and without prejudice to the generahty of the foregoing
power, the Board may make Regulations providing for all or any of the follow-
ing matters, namely :—

(@) the procedure of the Board

(b) the constltutlon, powers and duties of Cornmxttees ?[set up] under
section 24 ;

(c) the award of diplomas and certificates ;

(d) the courses of study to be laid down for a]l dlplomas or

certificates; ‘

(e) the conditions of 2[affiliation] of institutions for the  purposes of
“admission to the privileges of the Board and framing of a School
Education Code to ensure a minimum standard of efficient and
uniform management of schools; -

"(f) the conditions under which candidates shall be- admltted to the

' . examinations of the Board and shall be eligible for dlplomas and
certificates;
1. Sections 25-A and 25-B added vide Act No. 15 of 1992.

2. In ‘section 26(2)(b) ‘the words “set up”’ subs, for the word ““appointed’’ and the
word, “aﬂihatmn” subs. for the word “recognisation’’ vide Act No. 15 of 1992

B
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_ (3) The Board may direct the amendment or revision of any Bye-law
made under this section by a Committee appointed by it, and such Committee
shall - give effect to the direction. . . :

- 30. Consequences to ensue on commencement of the Act.—As from the
- date specified for the establishment of the Board in the notification under
sub-section (1)of section 3,the following provisions shall have effect; namely :—
() notwithstanding anything contained in this Act, all educational
institutions admitted to the privileges of the Punjab University,
Chandigarh in respect of secondary education and situated within
Himachal Pradesh shall, in respect of such education, with effect
from the date of commencement of this Act, be deemed to be -
_admitted to the privileges of the Board, and the Board shall, as far
‘as possible and consistent with this Act, admit such institutions to
all such privileges in respect of secondary education as they had -
from the Punjab University, Chandigarh before the said daté ;
and
(if) notwithstanding anything contained in this Act or the Regulations
made thereunder, the Board shall provide for such period, and in
such manner , as may be prescribed, for the instructions, teaching and
training of students of institutions situated within Himachal Pradesh
and admitted to the privileges of the Punjab University, Chandigarh,
who before the date of the commencement of this Act were studyin
. - or were eligible for the examination of the said University iy
secondary education and for the examination of such students ang
others in accordance with the courses of studies of the saig
University. ,

31. Power to remove difficulties.—If any difficulty arises as to the first
constitution of the Board or otherwise i giving effect to the provisions of this
Act, the Government, as occasi on may require, may, by order, do anything

. which appears to it necessary for the purpose of removing the difficulty.

THE HIMACHAL PRADESH BOARD OF SCHOOL EDUCATION
' (AMENDMENT AND VALIDATION) ACT, 1992

(Act No. 15 of 1992]%
ARRANGEMENT OF SE

Sections : .
Short title,

Amendment of section 2.
Amendment of section 4.
Amendment of section_6.
Substitution of section 7.
Insertion of sectign 9-A. ;
Amendment of’seCton 10.
Substitution of section 23.
Substitution of section 24. :
10.- Insertion of section: 25-

11.  Amendment of section 26. &
12. Validation. -

.
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'THE HIMACHAL PRADESH BOARD OF SCHOOL EDUCATION
(AMENDMENT) ACT, 1983

(Act No. 18 of 1983y

) ARRANGEMENT OF SECTIONS
Sections

1. Short title and commencement.
2. Substitution of section 135,

{Received the assent of the Governor of Himachal Pradesh on the 15th
Dccember, 1983 and was published in R.H.P. Extra, deted the 21-12-1983,
Page 1260).

An Act further to amend the Himachal Pradesh Board of School Education
Act, 1968 (Act No. 14 0/ 1968).

' _BE'it enacted by the Legislative Assembly of Him-chal Pradesh in the
Thirty -fourth Year of the Republic of India, as follows :-—

L, Short title ond commencement—(1) This Act may be called  the
Himachal Pradesh Board of School Education (Amendnent) Aet, 1983,

(2) Itshall come into force at once.

2. Substitution of section 15.—For the existing section 15 of the
Himachal Pradesh Board of School Education Act, 1968 {Act No. 14 of
1968), the following section 15, along with its heading, shall be substituted,
namely:—

“15  Annual report and the audit of the accounts of the Board.—

(1) The Board shall prepare once in every financial year, in stch
form and at such time as may be directed by the State Govern-
ment, 2n annual report giving a trite and full account of its acti-

‘vities during the previaus financial year,

(2) The Board shall cause to be maintained such books of accounts
and other books in refation to jts accounts and shall, as soon
as may bc after closing its annual accounts, prepare a statement
of accounts in such form and in such manner as the State Govern-
ment may, by general or special order, direct,

(3) The accounts of the Board shall be audited annually by such
agency as may be specified by the State Government. '

(4) The annual report prepared under sub-scction (1) and the audit
report prepared under sub-section (2) shall be submitted by the
Board to the State Government immediately after the close of
each financial year and the State Goveroment shall, as soon
as may be after furnjshing of these reports by the Board to it,
but within a period of nine months after the closé of finaucial
year to which these reports pertain, cause such reports to be
laid before the State Legislative Assembly,” S

——

P 1. For Slatcl:l'lc’nt of Objects and Reasons sec, jL H P _Extta, Dalcdb19-8-193'3'.
ape 312, . .
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THE HIMACHAL PRADESH BOARD OF SCHOOL EDUCATION
(AMENDMENT)* ACT, 1985

(Act No. 6:0r tD86)

ARRANGEMENT OF SECTIONS

Sections:

1. Shortlitleand commencement,
9. -Amendmett ofsectiond.

3. Substitution of section 18.

4, Repeal and savings.

(Received -the assent of the Governor, Himachal ‘Pradesh, on'the 23rd
January. 1986 .und wus publishad i R. H. P. Extra; datet! -the 277 annary,
1988 at pages 85-86).

An Aet further (o amend the Himachal :Pradesh ‘Bowrt of SehoolEducation
Act, 1968(Acr No. 140/ 1968).

Be it enacted by the Logislative Assembly of Himachal Pradesh in the
Thirty-sixth Yearofthe Republic of India as follows :—

1. Short title apd commencenent.—(1) This A¢t may be called the
HimachalPradash BourdofiSchool ‘Education (Amendment) Act, 1985,

: {2} 1t shall and shall always be decmed ro havecome into force on the
28th day of November, 1985,

L3

2. Amendmoent of section d.-—In seétion 4 6f the Himachal Pradesh Board

of School Education Act, 1968 (14 of 1968), (hercinafter called the
principal Aet),— -

(a)} for the existing sub-section (1), the following sub-section shall be
substitutéd, namely:— )

{13 Thie Board shall consist of the Chairman and.of -the following
‘members, namely - —

{. Ex-Officio Members:

i{a) theSBecretary (Education) to the Government of Himachal Pradesh
" orhis reprasentative;

[B) the'Secretaty (Finance) ‘to the ~Goverament -of Himachal Pradesh

or his ‘representative :

(¢} the Registrar, Himachal Pradesh Universsity;

{d}-the Director ‘of Education,'Himachal Pradesh;;

{e) the Director-of (Primary Education, Himachal Pradesh;

{f) the Director-cum-Principal, Medicat College, Himachal Pradesh;

(g) the Director of Technical Eduation, Himachal Pradesh;

e AT — e e A i - e

*Clomrected vide Not. No LLR-D(S)13/T85, “dated 1-7-1986 publishod in R.HP. Exira.,
diated 2-7-1986,P. 1.62.

1. For statement of Objects and Reasons see R.H.P. Extra., dated 18-12-1985, P, 2951.
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If, Elvcted Members:

(i) three persons elected by the Himachal Pradesh Legislative
Assembly from amongst its members;

I, Nominated Menbers(to be nominated by the Government);

(f) one tuspecting Officer of the Education Department of Hinwehal
Pradesh;

(j) one Principal representing Government colleges of Himachal
Pradesh;

(k) on:representativeof Managing Cominjttees of privately managed
schools in Himachal Pradesh;

(I) three Heads of High and Higher Sccondary Schools, one each
of the Governnient, non-Goveramentand Girls High and Higher
Secondary Schools;

(m) on: member to secure representation of such interests asare not
otherwise represented; and

V. Co-opted Member:

(1} onz member to be co-opted by the Board for his expert and wide
knowledge of school education from the winners of national
awards for teachers, ,fiiling which from the winuers of State
awards for teachers.'; and

(#) in sud-section (2) for-the brackets and letter ““(c)”, the brackets
and Jetter ““(/))"" shall be substituted.

3. Substitution of section 18.,—For section 18 of the principal Act, the
following sectionshall be substituted, namely:—

“18. Chairman-—(1) The Government shall nominatefappoint a
pesson to be the Chairman of the Board from araongst eminent
ed:1cationists or administrators, on such terms and conditions
and for such period as may be prescribed by the Government.

(2) If the Chairman (a) wilfully omits or refuses to carry out the
provisions of the Act, or (b) abuses the power vested in him,
or (¢) if it appears to the Government that the continuance of
the Chairman in office is deteimental to the interests of the Board,
the Government may by order remove the Chairman.”

4. Repeal and savings.—(1) The Himachal Pradesh Board of School
Education {Amendment) Ordinance, 1985 (50f1985) is hereby repealed,

(2) Notwithstanding such repeal, anything done or any action taken

uader the principal Act, as amended by the said Ordinance, shall be deemed
to have besn doue or taen under the principal Act, as amended by thig
Act.

(o

Py 1
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(R.H.P. Extra as dated 11-11-1992, p, 3356-3357).

AUTIHIORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH BOARD OF SCHOOL EDUCATION
(AMENDMENT AND YALIDATION) AC1, 1992

(Act No, 15__3{_!992]‘
ARRANGEMENT OF SECTIONS

Sections:
Short t:.tle

Amendment of scctlon 2.
Amendment of section 4. -
Amendment of section 4,
Substitution of section 7. -
Insertion of section 9-A.
Amendment of section 10,
Substitution of section 23.
Substitution of section 24. p
10, Insertion of sections 23-A and 25-B.
11. Amendment of scction 26.
12. - Validation.

WA AL

(Received the asseat of the Governor, Hunachal Pradesh, on the 25th
June, 1992 and was published in Hindi in R.H:P. Extra dated 27th June,
1992 at pages 2235—2241 and in English at pages 2242 to 224T)

An Act further to amend the Himachal Pradesh Board of School Education
Act, 1968 (dct No. 14 of 1968) and to validate certain actions
taken  thereunder,

Be 'it_ enacted by the Legislative Assembly of Himachal Pradesh in
the Forty-third Year of the Republic of India as follows :—

i. Short tite—This Act may be calted the Himachal Pradesh Board
of School Education {(Amendment and Validation) Act 1992,

. Pdssed in Hindi by “th: Himachal Prads sh VidhanSabha. ForStatement of )
Qbjects and Reasons Sce R, H, P. Exria., dated 28-3-1992 p, 1730 and 17395,



11

2. Amendment of section 2,—In scetion 2 of the Himachal Pradesh
Board of School Education Act, 1968 (14 of 1968), hereinafter referred to a
the principal Act,—

(@) the existing clause (¢) shall bz re-numbered as clasue (ga) and:
before clause (za) so re-numbered the following clause shall be
inserted, namely:——

“(«) -affiliated” with its grammaticnl variations used with refe-
rence to an institution means aflilisted o decemed to be afli-
liated to the Board for the purposes of admission to the privi-
leges of the Board;”; .

(6) for clause (b}, the following clause shatl be substituted, namely:—

Y(by "Bye-law” means a Bye-law made under this Act by the
Board or its committess;”; '

(¢) after clause (c), the following clause shall be inseried, namely i—g

“(ec) “‘committec” means the committee set-up under section
24 of the Act;™;

(d) after tlause (d), the following clause shail be inserted, namely:—

,“(e) ‘‘examination” means an examination conducted by the Board;™;

(e) for clause (f), the following clause shall be substituted, namely:—

“{f) “Head of the institution” nieans the Headmaster or Principal
or other Principal academic officer, by whatever designation
called, of an affiliated institution;”: ' '

(f) after clause (j), the following clause shall be inserted, namely:—-

“(ii) ‘“member” means a member of the Board and includes the
Chairman and Vice-Chairman thereof ;”;

® aftler claute (&), the following clause (kk) shall be inserted,

namely:— .

“(kk) “plus two scheme™ means the scheme of cducation where-
under education is imparted for the two additional successive
classes immediatley followmg matriculation;”;

() for clause (), the following clause shaill subsiituted, namely:—

“(m) “Principal” means the Head of the College/Senior Secondary
SchoolfJunior Basic Training School;™;

(iy clause (o) shall be deleted;

(j) for clause (p), the following clause shalt be substituted, namely:—

“(p) “School Education” meuns all education up to the . twelfth
class, immediately preceding the stage of -entry to a ' course
leading to the first degree of a University cstablished by law
in Indta and includes plus two scheme but does not include

* technical education;”; - '

%) l’(l*u:de;)rd “and™ occurring at the end of clause (¢) shall be de-
eted ; '

(/) the existing clause (r) shall be re-numbered as clause (w) and be-
fore clause (w) so re-numbered the following clauses shdil be
inserted, namely:—

- (r) 'State” means the State of Himachal Pradesh;

(s} *‘Statc Council of Educational Reséarch and Training”
means the State Council of Educational Research and Teain-

# ing constituted by the State Government;

(¢} “Stale Government” meuns the Government of Himachal
Pradesh;

(1) *text book™ means any book or other printed material pres-

© cribed, recommended or otherwise approved bythe Board
. for study in any affiliated institution; '
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{v} “techmical education” means the education imparted to stu-
dents in the technical instilutions: and,

3. Amendment of section 4—In  section 4 of the principal Act, in sub-
section (1) —
(@) for clause (c), the following clause shall be substituted, namely:—

“{¢) Vice-Chancellors of each University as ostablished or that
may be eslablished by law in the Siate or his nominee who
shall not bz of the rank less than that of Professor/Dean of
Faculty in that University,”;

(b) after clause (g), the following clause shall be inserted, | namely :—-

“{gg) the Principal of Regional Engincering College, Hamirpur
(Himachal Pradesh);”;

{c) for clausc (), the following clause .shall be substiluted,

namely —

“(y three Hends of High or Senior Secondary Schools, one each
of the Government, non-Government and Girfs Scnior Secon-
dary Schools or High Schools;™; ]

(d) in clause-(m), for the words **one member”, the words “two
members® shall be substituted;

(¢) the figure, signs and words “IV. Co-opted Member:” occurring
after clause -(m7) shall be deleted; and

() in clause (), the words “to " be co-opted by “the Board** shall
be deleted.

4. Amendment of section 6.—In section 6 of the principat Act, in sub-

section (1), for the sign ““.”, the sign ““:" shall be substituted and thercafter
the following proviso shail be added, namely :—

“Provided that the members nominated under section 4 shall cease
to be nominated members on their retirement from the service and
on their ceasing to hold office or position, the interest of which
they are representing and in their place new members may be
.nominated.”

5. Substitution of section T—For section 7 of the principal Act, the
following section shall be substituted, namely:—
“7. Quorum.—No business shall be transacted at a meeting of the
Board unless at least one third members are present: '

Provided that if the meeting is adjourned for want of quorum, no
quorum shall be necessary at the mext mecting teansacting the same
‘business.” .

6. Iusertion of Section 9-A.—After section 9 of the principal Act, the
. following section shall be inserted, namely:—

“Q-A, Admission of institutions 1o the privileges of the Board—(l) Any
institution, in theé State, may apply to the Board for being admitted to
the privileges of .the Board and the Board may, subject to such conditions

Tand  restrictions as may be prescribzd, admit such inmstitution to the
privileges of the Board. )

(2) Any institution affiliated to the Himachal Pradesh Universily,
affiliation. of which has - not been withdeawn ar cancelled by the aforesaid
Usiiversity before the commazncement of the {{imachat Pradesh Beard
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of School Bducation (Amendment and Validation) Act. 1992, shail be
deemed 0 be an institution affiliated to tlte Beard for plus two scheme and
shall be subject {o all the provisions of this Act and the regulations made
thercunder.

(3) where the Board is satisfied that its privileges are being  abused
by any affiliated institution or that 1he prescribed conditions or restrictions
are not being complied with by suclh institution, the Board may withdraw
its privileges from the institution, and thereupon the institution shall cease
to be an affilinted institution: :

Provided that before withdrawing the privileges, the Board shall re-
. quire the instjtution ‘to show cause why such action should not be taken
and consider any explanation which may be furnished by it.”

7. Amendment of section 10.—In section 10 of the principal Act,—

{a) for clause (1), the following clause shall be substituted, namely:—
“(1) - prescribe syllabi. courses of instructions and text-books for
School Education in Himachal Pradesh;”:

(&) for clause (7), the followi‘ng clause shall be substituted, namely:—

“(7) prescribe standards that the school and other institution
secking affiliation with the Beard ought to fullfil in terms of
teachers and their qualifications, curriculurn, equipment,
buildings and other educational facilities:”

{c) for elause (11), the following clause shall be substituted, namely:—

*“(11) cause enquiries to be made through such agency and in
such manner as may be prescribed regarding the conditions
prevailing in an institution before it is admitted to the privileges
of the Board and require such agency to inspect affiliated
institutions and submit a report to the Board as to how far
the conditions and restrictions on which the institution was
admitied to the privileges of the Board are being complied
with;”; :

-(d) for clause (12), the fellowing clause shall be substituted, narnely:—

“(I2) arcange for the preparation, writing, compilation, prioting,
publishing and sale of text-books, olher educational ‘material
and undertake the publication of any other educational work,
boaoks or periodicals;™; - .

(¢) the word “and" occurring at the end of clause ([7) shall be deleted;
and

(f} the existing ciause (I18) shall be re-numbered as clausc (23) and
before clause (23) so re-numbered, the following clauses shall be
inserled, namely :— '

*(18) prescribe penalties for misconduct pertaining to examinges,
examineis and other persons engaged in the conduct of

. examination; : _ ,

{19} appoint the cxaminers and supervisory stafl and lix  thejr

) remuncration; -

(20 hold any property and receive bequests, donations, endow-
mends, trusts and other transfer- of any property or imerest
therein or right thereto; ) :

e
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(21} to zive grants to ithe State Coancil of Educational Research
and Training for educational activities and research work;

{22y to take measures for the welfare of teachers of affiliated
institutions and employees of the Boaed: and™.

8. Substitudion’'nf section 23.-—For section 23 of the principal Act, the
following scction shall be substituted, namely :—

<23, Appointment of afficers and employess of the Board, their terms
ard eai:lisinis of szevice. —1) Th: Government may appoint Joint S:erelary
to the Brard and such numb r of Deputy Secretaries thereof, on such con-
ditions and for such period as the Government may deent fit.

(2) The officess appointed under sub.section (1) shall perform such
functions, and cxercise such powers as may be prescribed.

(3) Thz Beard may appoint Assistant Sﬂcrctancs such other officers
and employses as it considers necessuary for the effictent performance of
its functions.

(4) The qualifications, conditions of service and pay scales of officers
and employees of the Beard, other than Scoretacy, Joint Secrctary and
Deputy Secretaries, shail be such as may be prescribed.”

- 9. Substitution of section 24.—For section 24 of the prmup'il Act, the
fo]lomng section shall be substituted, namety:—

“24. Powers of the Board to set up committees.—(1) The Board shall for
the purpnaz of carrying out the provisions of this Act and the regulations
made thereunder sst up the following committees, ntamely:—

(a) Finance Committee cgn’sisting of—

(i) the Chairmau;
(if) the Yice-Chaicman;
(iify the S:crotaty to the Govarnmsat of Himachal Piadesh in
th: Depa-tment of Education or an officer of that Departnient
not bilow th: raak of an Under Szeretary nominated by him;
{iv) the Secratary to the Governmeni of Himachal Pradesh ih
the Department of Finance or an officer- of that Department
ruzlfi below the rank of Deputy Secrstary nominatcd by him;
- an
(v) two persons nominated by .the 'Board from amongst is
=mbDers;
& Examination Committee conmstmg of :—
(i) the Chairman,
{ii) the Vice-Chairman ;
(iif) three persons to be nominaled bv the Buard from amongst
its members; and
{c) Academic Commnltee consisting of:—
(/) the Chairman;
(i) the Vice-Chairman;
(i) the Directar of Primacy Edceation:

(i) Head of the State Council of Educational Research and

“Training;
(v} one Nead of affiliated inatitutions to he nominated Ly the
Board;
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(w) one teacher of affiliated institutions having at least ten yecu';,
experience as such to be tiominated by the Board;

(rii) two outstanding academicians to be nominaled by the State
Government and one of which may be drawn from the Central
Board of Secondary Education or National Council of
Educational Research and Training.

(2) The term of nominated members of the commitlecs shall be as
may be prescribed,

(3) The Board may, for the purposc of carrying ons the prowsmm
of this Act and the regulations made thereunder, set up in
addition to the commitiees referred to in sub-section (1), such
other committees as it may think fit or as may be prescribed.

(4) Each committee conslituted under-this section shall perform

such functions, duties and exercise such powers as may be
prescribed.

(5) The quorum and the manner of transacting the business of a

"~ commitice shall be such as may be prescribed.

(6) The Secretary of the Board shall function as Sccrctary of the

committees.”

10. fisertfor of sections 25-A and 25.B.~-After section 25 of the principal
Act, the following shall be added, namely:—

“25-A. Protection for acts done ete. in good faith.-—No suitsprosecu-
tion or other legal proceedings shall lie against the State Govern-
ment, the Board or any of its committees or any member of the
Board or a Committee or any other person in respect of anything
which is in good faith done or intended to be done in pursuance
of this Act or any regulation, order or direclion made thereunder.

25-B. Bar of jurisdiction of courts.-~No order or- decision- made by
..the Board or any of its committees in exercise of the powcrs con-
ferred:by or - under this ‘\ct shall be called in questlon in any
court.” o _

1. Amendment of section 26. —In sectlon 26 of thc prmclpal Act, in
sub-section (2),—

(@) in clause (8), for the words “appomted” the word “set up"” shall

* be -substituted;

(#) in clause (g), for ‘the word:* rccognmon“, the word “affiliation”
shall be substituted;
(¢) the word “and™ occurring at the end of clause {p) shall be de]cted
and
(d) The existing clause (g) shall be re-numbered as clause () and
before clause ﬁr) so_re-numbered, the following clauses shall be
inserted, namely: —

“(q) the penalties for -misconduct to which examinees, cxaminers
and other persons engaged in the conduct of examinations
shall be subjected;

(r) the powers, dutics and funtcions to be exercised or performed
by the officers of the Board;

. thc quorum and the manner of transacting the business of
commijttees set up under section 24; and”.
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12. Validation—Notwithstanding anything contained in any judge-
ment, decrec or order of any court, the resolution of the Board passed on the
14th Febenary, 1986, in so far as the said resolution relates to the approval
of the introduction of plus two patiern of Education with effect from the
academic session 1986-87 and adoption of regulations, syltabus, and text
books thereof and anything done or any action taken (including examina-
tions conducted, adrmssions made, cectificates issued, scholarships, prizes
and medals institnted and awarded, fees prescribed, institutions recognised,
action taken relating 1o unfair means and any other acts and things ancillary
thereto) by the Board or its authority or a person acting or purporting to
a:t in pursuance of the said resolution during the period beginning from
the 14th February, 1986 and ending with the coramencement of this Act,
shall be deemed to be and always to have been for all purposes validly and
effectively done or takan under the principal Act as if the provisions of
clause (p) of section 2 of the principal Act, as amended by clause (j) of
section 2 of this Act, had been in force at all material times and accordingly—

(@) all resolutions passed, procecdings taken, examinations conducted,

admissions made, diplomas and certificates issued, scholarships,
prizes and awards instituted and awarded, fees prescribed and
collecied, institutions recognised, actions taken relating to unfair
means and otber acts or things done ancillary thereto, shail,
for all purposes be deemed to be, and to have always been,:done
or taken in accrodance with the law; :
(A) no suit or other proceedings shall be instituted, maintained or
cgﬁnued inany court against the Board, or any person or
authority, whatsoever for setting aside any action taken ‘or thing
.done..merely on the ground that the Board, the person or the
authority was not competent to do so and amendments made
in the principal Act by clause (j) of section 2 of this Act were
not inforce at all material times when such action was taken or
thing was done; and
(¢) no court shall-enforce any decree or order setting aside any action
_ taken or thing done by the Board or its authority in pursuaace
of the resolution passed on 14th February, 1986 forthe introdu-
ction of plus two pattern of education with effect from the
academic session 1986-87. )

NOTIFICATIONS
UNDER |

THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES
ACT, 1968 ,
ACCOUNTING YEAR -

[P::[;!iske(l in Hindi in R.Hz P, Exrra._, a;ared ?5—4—1992, P 410}
| CO-OPERATION DEPARTMENT
~ NOTIFICATION
Shimia-2, the 315t March, 1993

No. Co~op. E (11)-21/74-4~—The Governor, Himachal Pradesh, in
exercise of the powers conferred by sub-section (6) of section 2 of the
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